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ORDER

Counsel for Applicant present. There is no representation on behalf of the RoC.
As seen from the orders dated 13.07.2018, 16.08.2018 and 31.08.2018, opportunities
were given to the Counsel for the RoC to file report. But the report has not been filed.

It appears that the RoC is not interested to file the report.

Therefore, after hearing Counsel for the Applicant, on perusal of the Application
and the documents placed on record, it reveals that the Applicant Company is a going
Concern and paying the luxurious tax as per the documents placed on record.

Therefore, the Application is allowed.

The RoC concerned is directed to restore the name of the Applicant Company

to the Register of the Companies.

A fine of Rs.10,000/- is imposed on the Applicant Company which shall be
reimbursed to the Office of the RoC for incurring expenses for restoration of the name

of the Applicant Company to the Register of Companies.

The Applicant Company is also directed to file an affidavit before the RoC
concerned declaring that during the period of demonetization, the accounts of the

Applicant Company have not been used to deposit any tainted money.

Accordingly, the Application stands disposed of.
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